
E-FIR No. 002049/2019
PS GTB Enclave

State Vs. Unknown
U/s 379 IPC

06.10.2020

An application for release of vehicle no. DL-5CE-7542 is filed on behalf of ICICI Lombard GIC
Ltd. / lawful owner with permission of sale. 

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Vijendra Kr. Singh, Ld. Counsel for applicant. (On WebEx)
Mr. Manoj Kumar, registered owner in person. ( in court).

Court  proceedings  have  been  conducted  through  video  conferencing,  CISCO

Webex interface.

Complainant / Registered owner is present in court today and has submitted that

he has already taken Insurance claim from ICICI Lombard GIC Ltd. qua his aforesaid vehicle and

has no objection if the said vehicle is released in favour of ICICI Lombard GIC Ltd. Statement of

complainant to this effect is recorded separately. 

IO  ASI  Adesh  has  filed  reply  reporting  that  in  compliance  of  order  dated

17.09.2020, panchnama, vediography and photography of aforesaid vehicle bearing registration

No. DL-5CE-7542 has been conducted and has no objection if case property is released and

superdari is cancelled. 

Heard. 

In view of the report of the IO and statement of complainant as well as decision of

Hon'ble High court of Delhi in Manjeet Singh Vs. State and over all facts and circumstances of the

case prayer of applicant / lawful owner is allowed. Superdarinama is cancelled. Vehicle bearing

No.  DL-5CE-7542  is  released  to  the  ICICI  Lombard  GIC  Ltd.  as  per  rules.  Superdar  is

discharged.  ICICI  Lombard  GIC Ltd. is  at  liberty  to  sell  the  aforesaid  vehicle.  Application  is

accordingly disposed off. 

Copy of this order be given dasti to the applicant. 

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D & S J,

Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

06.10.2020
Certificate:

The proceedings were conducted through Video Conferencing CISCO Webex interface. Audio as
well  as  video  was  clear  throughout  the  proceedings  and  the  connectivity  was  also  proper
throughout the proceedings. 

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

06.10.2020



State Vs. Gurucharan @ Sunny
FIR No. 198/2020
PS GTB Enclave

U/s 379/309/411/34 IPC
06.10.2020

File is taken up today on an application for release the accused on personal bond is
filed on behalf of applicant / accused Gurucharan @ Sunny

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Ms. Priyanka Rani, Ld. LAC for accused / applicant. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the said application. Copy already supplied.

At request of Ld. Counsel for applicant, put up on 07.10.2020.

Copy of order be uploaded and sent to all  as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

06.10.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

06.10.2020


